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OR DE r 

This MA has been filed on behalf of the respondents of 

CA 517/92. It is stated that the order of this Tribunal passed in 

OA 517 / 9 2 (Annexure n/i) and CPC 66/97 (annexur. M/2) have already 

been complied with by the respondsnt5 and the Same has been explained 

in the instant MA. The calculation with r.gd to split duty is 

oxpl0ind in pa 3 and suboeqtient paaagraphs. The order of this 

Ijbunal as referred to abovi has already been rully complied with. 

Hence the prayer on behalf of the respond.ntsf CA 517/92 and C• PC 

66/97 is to record the compliance. In view of the above Ptpant ap  

compiLance is recorded and the MA stands  di3possd of with libertytoL 

file fresh 0.A ir still aggrieved by the order of the raspondents. 

2. 	The MA therefore stands disposed of. 
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in 


